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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. No. 01/2025

IN THE MATTER OF:

Kavita ...Applicant
Versus

State of Uttarakhand & Ors. ...Respondents

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3 TO
THE REPORT FILED BY CENTRAL POLLUTION CONTROL
BOARD

Most Respectfully Showeth:

I, Meharban Singh Bisht, S/o
Kharak Singh Bisht, aged about
54 vyears, presently posted as
District Magistrate, Uttarkashi,

Uttarakhand:

NOTARIAL NOTARIAL

dawaT

I, the above name deponent, do hereby solemnly affirm and stated as

hereunder:

e G
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1. That the deponent is presently posted asDistrict Magistrate, Uttarkashi,
Uttarakhand i.e. Respondent No. 3and as such he is fully conversant

with the facts of the case and competent to swear the present Affidavit.

2. That the present matter involves allegations pertaining to mining of
silica sand by the project proponent i.e. Respondent No. 4 in violation

of the environmental norms.

3. That this Hon’ble Tribunal after perusing the report filed on 13.03.2025
#2 BinCentral Pollution Control Board (“CPCB”) in the above captioned
‘matt\{ had sought response from all the Respondents including

i i
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Rg;zap indent No. 3 vide its order dated 17.03.2025. The relevant portion
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“1. In compliance to order dated 24.01.2025, report of the Joint Committee has

been filed by CPCB via email dated 13.03.2025.

6. Replies/responses by the respondents may be filed at least one week before the

next date of hearing.

4. That Respondent No. 3 had sent letter dated 28.03.2025 bearing
number 3705/21-M.B.(2024-25) to the department of Respondent No.
2 and Sub-Divisional Magistrate, Purola asking for appropriate

response in terms of the order dated 17.03.2025 passed in the above
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captioned matter. Copy of the letter dated 28.03.2025 bearing number

3705/21-M.B.(2024-25) is annexed as Annexure R1.

5. That in response to the aforesaid letter dated 28.03.2025, Respondent
No. 3 received a response from Chief Mining Officer, Uttarkashi vide
letter dated 28.04.2025 bearing number 88/G.S.-UK./NGT-

Silica/2024-25 wherein it has been stated that a report dated

& \%\04 2025 has been prepared by Respondent No. 2. The details of the
af\ksald report dated 26.04.2025 has already been filed by the learned
;mlii’;ésel for Respondent No. 2 by way of a separate index. Copy of the
{ Wi dasdl 28047025 Deating nimber  83/@S LI NG

Silica/2024-25 is annexed as Annexure R2. Copy of the report dated

26.04.2025 is annexed as Annexure R3.

6. That after receiving the aforesaid information from Respondent No. 2,
the said information was forwarded by Respondent No. 3 to
Respondent No. 1 vide its letter dated 30.04.2025 bearing number
446821-M.B. (2024-25). That the aforesaid letter dated 30.04.2025 was
issued by Respondent No. 3 in response to the Respondent No. 1°s
letters dated 27.03.2025 and 28.04.2025. Copy of the letter dated
30.04.2025 bearing number 446821-M.B. (2024-25) sent by
Respondent No. 3 to Respondent No. 1 is annexed as Annexure R4.
Copy of the letters dated 27.03.2025 and 28.04.2025 sent by

4 -
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Respondent No. 1 to Respondent No. 3 is annexed as Annexure

RS5(Colly.).

7. That the contents of the Affidavit have been prepared under the
instructions of the deponent and the same are true and correct and

nothing material and has been concealed therefrom.

T,
g, 2,

*TFQE the deponent undertakes to comply with any further directions
TESEAT

b
L
‘y\ ?1
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FER

Hon’ble Tribunal may pass in the présent matter.

=3

DEPM

Verified at Uttarkashi, Uttarakhand on day of May 2025 that the

VERIFICATION

contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of it is false and nothing material has been

concealed therefrom.

e deponent
0y, R\ Dot
' ldeniifiag ?;_‘,-’;%J.é'w, \E@.,M.C\C—

oday dated e NS, a2
ifﬁﬁ?‘;- 5}? : uh.mumat“"m\x"m %:;‘\QO%.
ML PN before me the contents GIST

s be the aifidavit explained to the deponent
& 1(1‘0- who admits it to by me.

Soweminly Affirmed by f‘{

shfsme INEnE by

LB ITNARASRANOSERE

Advceate £
Reg.MNo. 8BS ;
st Uttarkashi {Uttarakhand)
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